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INTRODUCTION 
80 e 

I, Mani Ram Keharwala, Chairman of the Committee on 'the Welfare 
of Scheduled Castes and Scheduled Tribes, having be“{ederventhorised by 
the Committee in this behalf present this report on the r ation/repre- 
sentation of Scheduled Castes and Scheduled Tribes in the Agriculture 
Department, Transport Department, Rehabilitation Department, Harijan 
Kalyan Nigam: and the action taken by the Goverment on the reco- 
mmendations/observations contained in the Seventeenth Report of the 
Committee on the Welfare of Scheduled Castes and Scheduled Tribes. 
The report is based on the replies furnishshed by the Departments/ 
autonomous bodies, explanation and clarifications/received during the 
deliberations and further observations/ recommendations made by the 
Committee in this behalf. 

The Committee examined the Administrative Secretaries of various 
Departments referred to in the report. 

A brief record of the proceeding of each meeting has been kept sep- 
arately in Haryana Vidhan Sabha Secretariat. 

The Committee wish to express their thanks 10 the Administrative 
Secretaries of various Departments referred to in the report and their 
representatives who appeared before the Committee for oral examination 
In regard to the reservation/representation of Scheduled Castes and 
Scheduled Tribes in their respective departments/antonomous bodies. 

The Committee are also thankful for the whole hearted and_ unstinted 
Co-operation extended by Secretary/Deputy Secretary and his staff. 

CHANDIGARH: MAN! RAM KEHARWALA 
THE FEBRUARY, 24th, 1993. CHAIRMAN. 

u/, 
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REPORT 

The Committes on the Welfare of Scheduled Castes and Scheduled 

Tribes for the year 1992-93 was constituted as 8 result of the motion 

passed by the Haryana Vidhan Sabha in its sitting held on 11th March,»" 

1992, authorising the Hon'ble Speakar to nominate the Members of 

the Committee and also to appoint the Chairman of the said Mmlttee.' 

Shri Mani Ram Keharwala, a Member of the Committee, was 

appointed Chairman of the Committee by the Hon’ble Speaker on 29th 

April, 1392. 
The Committee held 40 sittings till-to-date, 

In its first meeting held on 12th May, 1992, the Secretary, Haryana 

Vidhan Sabha addressed the Committee on behalf of the Hon‘ble 

Speaker and explained the scope and functions of the Committee in 

detail. The chairman while thanking the Hon’ble Speaker assured that 

the Committee will work for improving the lot of down-trodden section 

of the Society as also for the implementation of various Rules/Regula- 

tions/Instructions issued by the Government from time to time for 

their implementation 50 far as the Scheduled Castes and Scheduled 

Tribes are concerned. 

The Committee selected the following departments/autonomous 

Bodies for examination during th]/yjeear 1992-93: — 

1. Agriculture Department 

2  Transport Department. ° / 

3. Rehabilitation Department. 

4. Haryana Harijan Kalyan Nigam. ‘/' 

AGRICULTURE DEPARTM ENT 

The Committee for the year 1991-92 selected the Agriculture 

Department for examination but because the replies to the questionnaire 

were received from the Government vide letter dated 17th February, 

1992, the Committee could not scrutinise the same. However, the 

present Committee scrutinised the above referred to replies. 

The Committee for want of time could not proceed further 

for orally examine the departmental representatives. 

TRANSPORT DEPARTMENT 

The Committee constituted since 1988-83 had been selecting this 

deparment for examination but the department could not be examined 

by the previous Committecs because of the facts mentioned in the reports 

for the respective years. 

The replies to the questionnaire received from the Government 

on 25th May, 1992 were although scrutinised by the present 

Committee, yet the Committee could not oraily examine the 

departmental representatives because of paucity of time. 
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REHABILITATION DEPARTMENT 

The Government in the Rehabilitation Department was asked by the 
Haryana Vidhan Sabha Secretariat vide letter dated 18th May, 1992 for 
supplying the material relating to the reservation/representation 01 
Scheduled Castes and Scheduled Tribes in the Rehabilitation Depart- 
ment within 8 fortnight The Government supplied the material on 2nd 
July, 1992 and the same was scrutinised by the Committee. 

The Committee could not further examine the departmental 
representatives because of lack of time at their disposal. 

HARYANA HARIJAN KALYAN NIGAM 

The Government in the Social Welfare Department was asked by the 
Haryana Vidhan Sabha Secretariat vide letter dated 18th May, 1992 for 
supplying the maternial relating 10 the reservation/representation of Sche- 
duled Castes and Scheduled Tribes in the Haryana Haryyan Kalyan Nigam, 
within a fortnight. The Government inspite of issue of reminder by 
the Haryana Vidhan Sabha Secretariat did not supply the desired infor- 
mation. However, the Managing Director of the said Nigam supplied 
the material on 1st July, 1992 which was scrutinised by the Committee 
in its meeting held on 20th July, 1992. 

Since the Government did not respond in the matter, the 
Committee feit sorry about it and did not proceed further. 

STUDY TOUR 

The Commities undertook on the spot study tour to the states of 
Goa, West Bengal and the Union Territory of Andaman & Nicobar Islands 
during the month of September, 1992 for abaut a fortnight for discussing 
with the counter-part Committees of Goa & West Bengal and the 
Councillors of Andaman and Nicobar 1slands, about the matters of common 
interests and to see the developmental works undertaken by them. 
During the course of the study tour, the Committee also visited :Bambay, 

" Bangalore and Madras. 
\ 

In addition to the above study tour, the Committee also visited 
Faridabad on the 7th and 8th July, 1992 for its own meetings. 

GENERAL RECOMMENDATION 

During 1992-93, the Committee have observed that the departments 
do not send information required by the Committce inspite of reminders 
by the Haryana Vidhan Sabha Secretaniat with the result the work of 
the Committee: is paralysed and the Committee is unable to function 
properly. The Chief Secretary 10. Government, Haryana already issued 
instructions to all the departments on the subject which the Committee 
observed, have nat been adheared to by various departments. The 
Committee, therefore, take a serious view of this and recommend that 
the Chief Secretary to Government, Haryana may again take up the matter 
with the Administrative Secretaries. 

—



o 
M 

IMPLEMENTATION OF RECOVIMENDATIONS /OBSERVATIONS 
- CONTAINED IN THE 17TH REPQRT 

The Committee considered/scrutinised the action taken by the 

Goverment on the recommendations/observations contained पा its 17th 

Report. In the cases where the replies were not received from the 

Government and the Government was reminded by the Haryana Vidhan 

Sabha Secretaeriat, the Committee orally examined the representatives 

of the concerned Departments/Government for not supplying the infor- 

mation about the action taken on the recommendations of the Commi.tee. 

The Committee fesling satisfied with ths action taken by the 

Government on some of the recommandations/observations, dropped 
them The recommendations/obervations which are still outstanding, 
are as shown on the following pages with further observation of the 

Committee. . 
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so
 

su
bm

it
- 

te
d 

th
at
 

th
is
 
De

pt
t 

ha
sr

eg
ul

ar
is

ed
 

th
e 

se
rv

ic
es

 
of

 
52
6 

ad
ho

c 
em

pl
oy

ee
e 

85
 

on
 

1/
91

 
ou
t 

of
 
wh
ic
h 

73
 

em
pl

oy
ee

s 
be

lo
ng

 
to
 
Sc

he
du

le
d 

Ca
st

es
. 

Th
e 

C
o
m
m
i
-
 

tt
ee

 
w
o
u
l
d
 

li
ke
 

to
 
k
n
o
w
 

th
e 

la
te
st
 

po
si

ti
on

. 
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Fr
om
 

th
e 

ab
ov
e 

fi
gu
re
s,
 

th
e 

C
o
m
m
i
t
t
e
e
 

o
b
s
e
r
v
e
d
 

th
at
 

d
u
e
 

r
e
p
r
e
s
e
n
t
a
t
i
o
n
 

ha
s 

no
t 

be
en
 

gi
ve
n 

to
 
th
e 

S
c
h
e
d
u
l
e
d
 

Ca
st
es
 

by
 
th
e 

d
e
p
a
r
t
m
e
n
t
 

in
 
th
e 

a
b
s
e
n
c
e
 

of
 
i
n
s
t
r
u
c
t
i
o
n
s
 

fr
om
 

th
e 

G
o
v
e
r
n
m
e
n
t
 

wi
th
 

re
ga
rd
 

to
 

th
e 

e
n
f
o
r
c
e
m
e
n
t
 

of
 
r
e
s
e
r
v
a
t
i
o
n
 

po
li
cy
 

a
t
.
t
h
e
 

t
i
m
e
 

of
 

s
u
c
h
 

a
p
p
o
i
n
t
m
e
n
t
s
.
 

Th
e 

C
o
m
-
 

mi
tt
ee
, 

th
er
ef
or
e,
 

r
e
c
o
m
m
e
n
d
 

th
at
 

G
o
v
e
r
n
m
e
n
t
 

s
h
o
u
l
d
 

is
su
e 

i
n
s
t
r
u
c
t
i
o
n
s
 

en
- 

fo
rc
in
g 

r
e
s
e
r
v
a
t
i
o
n
 

po
li
cy
 

at
 

th
e 

t
i
m
e
 

of
 

a
p
p
o
i
n
t
m
e
n
t
s
 

on
 
ad
ho
c 

ba
si
s/
da
il
y 

wa
ge
s.
 

Th
e 

D
e
p
a
r
t
m
e
n
t
 

ga
ve
 

a 
li

st
 

of
 

th
e 

I n
du

st
ni

al
 
Tr
ai
ni
ng
 

In
st

it
ut

es
 

al
on
gw
it
h 

th
ei

r 
lo
ca
ti
on
 

as
 
81
50
 

th
e 

na
me

s 
of

 
th
e 

tr
ad
es
 

in 
in

 
Se
rv
ic
e 

wh
ic

h 
th

e 
tr
ai
ni
ng
 

wa
s 

be
in

g 
—
—
—
c
.
—
 

im
pa

rt
ed

. 
It 

wa
s 

81
50
 
in

fo
rm

ed
 

th
at
 

th
e 

de
pa

rt
me

nt
 

ha
s 

re
se
rv
ed
 

5
0
%
 

se
at

s 
un

de
r 

th
e 

Cr
af
ts
ma
n 

Tr
ai
ni
ng
 
S
c
h
e
m
e
 

an
d 

Vo
- 

ca
ti
on
al
 

Ed
uc
at
io
n 

S
c
h
e
m
e
 

fo
r 

va
ri
ou
s 

ca
te

- 
go

ri
es

, 
th

e 
de

ta
il

s 
of

 
wh

ic
h 

ar
e 

gi
ve

n 
as

 
un

de
r 

: 
— 

R
e
s
e
r
v
a
t
i
o
n
 

fo
r 

w
a
r
d
s
 

of
 
t
e
a
c
h
e
r
s
 

Sr
. 

No
. 

P
e
r
c
e
n
t
a
g
e
 

Ca
te

go
ry

 

1. 
Sc
he
du
le
d 

Ca
st

es
/S

ch
ed

ul
ed

 
Tr
ib
es
. 

2. 
Ex
-S
er
vi
ce
ma
n/
Th
ei
r 

wa
rd

s 
1
6
 

2
0
%
 

4.
 

G
o
v
e
r
n
m
e
n
t
 

ha
d 

c
o
n
v
e
y
e
d
 

1t
s 

re
gr
et
s 

to
 

Ha
ry
an
a 

Vi
dh
an
 

Sa
bh
a 

to
 

ac
ce
pt
 

to
 

th
is
 

d
e
m
a
n
d
 

vi
de
 

le
tt
er
 

No
. 

28
/2
/9
0-
5I
T 

da
te
d 

25
.5
.9
2.
 

Si
nc
e 

th
e 

Ha
ry
an
a 

Vi
dh
an
 
S
a
b
h
a
 

ha
s 

no
t 

re
- 

ce
iv
ed
 

an
y 

le
tt
er
 

in
 
qu
es
- 

ti
on
, 

th
e 

Co
- 

mm
it
te
e 

w
o
u
l
d
 

li
ke
 

to
 
k
n
o
w
 

th
e 

ac
ti
on
 
ta
ke
n 

by
 
th
e 

de
- 

p
a
r
t
m
e
n
t
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Ba
ck
wa
rd
 

Cl
as
se
s 

1
0
%
 

o 4.
 

Ba
ck
wa
rd
 

Ar
ea
 

2
%
 

5. 
Ou
ts
ta
nd
in
g 

sp
or
ts
me
n/
wo
me
n 

2%
 

It 
wa
s 

al
so
 
in
fo
rm
ed
 

th
at
a 

se
pa
ra
te
 
po
li
cy
 

fo
r 

ad
mi
ss
io
n 

un
de
r 

th
e 

Te
ac
he
rs
 

Tr
ai
ni
ng
 

Co
ur
se
 

ha
s 

be
en
 

fr
am
ed
, 

th
e 

de
ta
il
s 

of
 

wh
ic
h 

ar
e 

gi
ve
n 

85
 
un
de
r 

: 
— 

Sr
. 

No
 

Ca
te
go
ry
 

Pe
rc
en
ta
ge
 

1. 
Sc
he
du
le
d 

Ca
st
se
s/
S 

ch
ed
ul
ed
 

Tr
ib
es
 

2
0
%
 

Ex
-S
er
vi
ce
ma
n/
Th
ei
r 

wa
rd
s 

5%
 

Ba
ck
wa
rd
 

Cl
as
se
s 

1
0
%
 

) 4.
 

Te
ac
he
rs
 

in 
Se
rv
ic
e:
 

5%
 

5. 
W
i
d
o
w
s
/
O
r
p
h
a
n
/
D
i
v
m
c
e
d
/
 

Fa
th
er
le
ss
 

10
% 

In
 
re
pl
y 

10
 

th
e 

qu
es
ti
on
 

of
 

th
e 

Co
mm
it
te
e,
 

th
e 

de
pa
rt
me
nt
al
 

re
pr
es
en
ta
ti
ve
 

in
fo
rm
ed
 

th
at
 

th
er
e 

is 
no
 
re
se
rv
at
io
n 

fo
r 

th
e 

wa
rd
s 

of
 
te
ac
he
rs
 

in
 

se
rv
ic
e.
 

Th
e 

C
o
m
m
i
t
t
e
e
,
 

af
te
r 

pe
ru
si
ng
 

th
e 

a
b
o
v
e
 

s
c
h
e
m
e
s
,
 

r
e
c
o
m
m
e
n
d
 

th
at
 

th
e 

G
o
v
e
r
n
m
e
n
t
 

s
h
o
u
l
d
 

e
x
a
m
i
n
e
 

th
e 

po
in
t 

fo
r 

en
fo
rc
in
g 

th
e 

re
se
rv
at
io
n 

fo
r 

th
e 

w
a
r
d
s
 

of
 
te
ac
he
rs
 

in
 
se
rv
ic
e.
 

-
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—_
—r

— 

2 

™ 

| 
It 

wa
s 

in
fo
rm
 

to
 
th
e 

Co
m-
 

mi
tt
ee
 

by
 

th
e 

D
e
p
a
r
t
m
e
n
t
 

th
at
 
tw
o 

ca
se
s 

of
 
u
n
t
o
u
c
h
-
 

ab
il
it
y 

ar
e 

in
 

th
e 

no
ti
ce
 

of
 

th
e 

d
e
p
a
r
t
m
e
n
t
 

an
d 

bo
th
 

th
e 

ca
se
s 

ar
e 

un
de
r 

co
ns
id
er
at
io
n.
 

Th
e 

C
o
m
m
i
t
t
e
e
 

re
- 

c
o
m
m
e
n
d
 

th
at
 

th
es
e 

ca
se
s 

m
a
y
 

be
 
d
e
c
i
d
e
d
 

at
 
th
e 

ea
rl
ie
st
 

an
d 

th
e 

d
e
f
a
u
l
t
e
r
s
 

be
 
s
e
r
v
e
d
 

w
i
t
h
 
r
e
q
u
i
r
e
d
 

p
u
n
i
s
h
m
e
n
t
 

u
n
d
e
r
 

in
ti
ma
t-
 

io
n 

to
 

th
e 

C
o
m
m
i
t
t
e
e
.
 

C
a
s
e
s
 

of
 

un
- 

to
uc
ha
bi
li
ty
 

In 
th
is
 

co
nn
ec
ti
on
, 

it 
is 

su
bm
it
te
d 

th
at
 

ou
t 

of
 
tw
o 

ca
se
s 

of
 

un
to
uc
ha
bi
li
ty
 

w
h
i
c
h
 

ar
e 

in
 

th
e 

no
ti
ce
 

of
 

th
e 

d
e
p
a
r
t
m
e
n
t
 

Sh
. 

Ja
i 

va
ra
t 

Sh
ar
ma
, 

Vi
ce
 

Pr
in
ci
pa
l 

wa
s 

se
rv
ed
 

wi
th
 

ch
ar
ge
- 

sh
ee
t 

un
de
r 

ru
le
 

7 
of
 

th
e 

P 
& 

A 
Ru
le
s 

19
87
 

an
d 

af
te
r 

en
qu
ir
y 

he
 

ha
s 

be
en
 

gi
ve
n 

th
e 

p
u
n
i
s
h
m
e
n
t
 

of
 

st
op
pa
ge
 

of
 

on
e 

i
n
c
r
e
m
e
n
t
 

wi
th
ou
t 

co
mu
la
ti
ve
 

ef
fe
ct
. 

In
 

an
 
ot
he
r 

ca
se
 

in 
wh
ic
h 

Sh
 

M
e
w
a
 

Da
ss
 

As
si
st
an
t 

ha
d 

re
po
rt
ed
 

ag
ai
ns
t 

Sh
. 

Pa
wa
n 

K
u
m
a
r
 

Ja
in
 

on
 

18
-8
-8
8 

re
ga
rd
in
g 

u
n
t
o
u
c
h
-
 

ab
il
it
y 

(t
he
 
en
qu
ir
y 

wa
s 

c
o
n
d
u
c
t
e
d
 

by
 

D
e
p
u
t
y
 

Ap
pr
en
ti
ce
sh
ip
 

Ad
vi
so
r,
 

wh
o 

re
po
rt
ed
 

th
at
 
th
e 

ch
ar
ge
 

of
 
un
to
uc
ha
bi
li
ty
 

di
d 

no
t 

pr
ov
e 

si
nc
e 

Sh
 

Ja
in
wa
s 

on
 

le
av
e 

in 
8/
88
. 

H
o
w
e
v
e
r
 

th
e 

en
qu
ir
y 

of
fi
ce
r 

al
so
 

re
po
rt
ed
 

th
at

) 
th
e 

ma
tt
er
 

15 
su
b 

ju
di
ce
 

in 
th
e 

co
ur

t 
of
 
Am
ba
la
. 

-
 

Th
e 

C
o
m
-
 

mi
tt
ee
 
w
o
u
l
d
 

li
ke
 

to
 
k
n
o
w
 

th
e 

la
te
st
 

po
si
ti
on
. 

56
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ol 

’ 
L3
 

-
 

L
A
B
O
U
R
 

D
E
P
A
R
T
M
E
N
T
 

R
e
c
o
m
m
e
n
d
a
t
i
o
n
 

of
 

th
e 

C
o
m
m
i
t
t
e
e
 

Ac
ti
on
 

ta
ke
n 

by
 

th
e 

G
o
v
e
r
n
m
e
n
t
 

Eu
rt
he
r 

ob
se
r-
 

va
ti
on
 

of
 

th
e 

C
o
m
m
i
t
t
e
e
 

e
t
 
—
 

e
 

e
 

e
t
 

e
 
ल
ा
श
 

3 

e
v
v
v
e
e
—
e
—
v
—
 

Th
e 

de
pa
rt
me
nt
 

su
pp
li
ed
 

li
st
s 

of
 
Ca
dr
ew
is
e 

de
ta
il
s/
 

br
ea
ku
p 

of
 
th
e 

po
st
s 

as
 
on
 

9t
h 

Fe
dr
ua
ry
, 

19
79
 

as
 

al
so
 

1n
 

wi
th
 

ef
fe
ct
 

fr
om
 

ot
h 

Fe
br
ua
ry
, 

19
79
 

to
 
31
st
 

M
a
r
c
h
 

19
89
. 

Be
si
de
s,
 

th
e 

de
pa
rt
me
nt
 

81
50
 
su
pp
li
ed
 

a 
S
t
a
t
e
m
e
n
t
 

s
h
o
w
i
n
g
 

th
e 

po
si
ti
on
 
re
ga
rd
in
g 

re
pr
es
en
ta
ti
on
 

of
 
Sc
he
d-
 

ul
ed
, 

Ca
st
es
 

In
 

G
r
o
u
p
 

‘A
’,
 

'B
*,
 

‘C
’,
 

an
d 

‘D
’ 

se
rv
ic
es
 

as
 

on
 
31
st
 

Ma
rc
h,
 

19
89
. 

C
a
d
r
e
-
w
i
s
e
 

n
u
m
b
e
r
 

of
 
po
st
s 

an
d 

r
e
p
r
e
s
e
n
t
-
 

at
io
n 

of
 
Sc
he
du
l-
 

ed
 

C
a
s
t
e
s
 

Af
te
r 

pe
rs
ui
ng
 

th
e 

in
fo
rm
at
io
n 

su
pp
li
ed
 

by
 
th
e 

D
e
p
a
r
t
m
e
n
t
 

as
 

81
50
 

or
al
ly
 

e
x
a
m
i
n
i
n
g
 
th
em
, 

th
e 

C
o
m
m
i
t
t
e
e
 
r
e
c
o
m
m
-
 

en
d 

th
at
 

th
e 

va
ri
ou
s 

po
st
s 

in
 

di
ff
er
en
t 

g
r
o
u
p
s
 

of
 
se
rv
ic
es
 

be
 

fi
li
ed
 

up
 

in
 
su
ch
 

थे 

w
a
y
 

50
 

th
at
 
th
e 

ri
gh
ts
 

of
 

th
e 

S
c
h
e
d
u
l
e
d
 

Ca
st
es
 

ar
e 

pr
es
er
ve
d 

in
 
a
c
c
o
r
d
a
n
c
e
 

wi
th
 

th
e 

in
st
ru
ct
io
ns
 

is
su
ed
 

by
 

th
e 

Go
ve
rn
- 

m
e
n
t
 

in
 

th
e 

ma
tt
er
. 

Th
e 

C
o
m
m
i
t
t
e
e
 

fu
rt
he
r 

r
e
c
o
m
m
e
n
d
 

th
at
 

th
e 

sh
or
tf
al
l 

in
 

‘v
ar
io
us
 
gr
ou
p 

m
a
y
 

be
 
w
i
p
p
e
d
 

of
f 

wi
th
in
 

si
x 

m
o
n
t
h
s
 

an
d 

th
e 

C
o
m
m
i
t
t
e
e
 

be
 

al
so
 

i
n
f
o
r
m
e
d
 

ab
ou
t 

th
e 

st
ep
s 

30
 

ta
ke
n.
 

Th
e 

pr
op
os
al
 

re
ga
rd
in
g 

sa
nc
ti
on
 

of
 

on
e 

po
st
 

of
 

Ju
ni
or
 

Sc
al
e 

St
en
og
ra
ph
er
 

an
d 

ot
he
r 

st
af
f 

fo
r 

Se
ni
or
 

As
si
st
an
t 

Di
re
ct
or
 

In
du
s-
 

tr
ia
l 

Sa
fe
ty
 

an
d 

He
al
th
, 

Hi
sa
r 

is 
un
de
r 

co
n-
 

si
de
ra
ti
on
 

of
 

F.
D.
 

As
 
so
on
 

as
 

th
e 

po
st
 

of
 
Ju
ni
or
 

sc
al
e 

S
t
e
n
o
g
r
a
p
h
e
r
 

is 
sa
nc
ti
on
ed
 

th
e 

sh
or
tf
al
l 

sh
al
l 

be
 
m
a
d
e
 

go
od
. 

In
 

ad
di
ti
on
 

0 
th
is
, 

it 
is 

st
at
ed
 

th
at
 

in
 

fu
tu
re
 

at
es
t 

of
 
st
en
ot
yp
is
t 

wi
ll
 

be
 

he
ld
 

by
 

th
e 

De
pt
t.
 

if 
a 
Sc
he
du
le
d 

Ca
st
e,
 

ca
nd
id
at
e,
 

cl
ea
rs
 

th
e 

te
st
, 

he
 

wi
ll
 

be
 
p
r
o
m
o
t
e
d
 

on
 

th
e 

po
st
 

of
 

Ju
ni
or
 

Sc
al
e 

St
en
og
ra
ph
er
. 

So
 

fa
r 

as
 

th
e 

ma
tt
er
 

to
 

fil
l 

th
e 

po
st
 

of
 
St
en
ot
yp
is
t 

fr
om
 
am
on
gs
t 

Sc
he
du
le
d 

Ca
st
es
 

Ca
nd
id
at
es
 

15 

co
nc
er
ne
d 

a 
d
e
m
a
n
d
 

ha
s 

9
8
8
 

se
nt
 

10
 

S'
S.
S.
 

Bo
ar
d,
 
wh
en
ev
er
 

a 
su
it
ab
le
 

Ca
nd
id
at
e 

15 
re
co
- 

m
m
e
n
d
e
d
 

th
e 

sh
or
tf
al
l 

wi
ll
 

be
 

m
a
d
e
 

go
od
. 

Th
e 

Go
vt
. 

ha
s 

re
co
ns
id
er
ed
 

th
e 

pr
op
os
al
 

re
ga
rd
in
g 

sa
nc
ti
on
 

of
 

si
x 

po
st
s 

of
 

La
bo
ur
 

Of
fi
ce
rs
, 

cu
m-
Co
nc
il
ia
ti
on
 

Of
fi
ce
rs
 

 w
it
h 

su
pp
or
ti
ng
 

st
af
f 

in
cl
ud
in
g 

si
x 

po
st
s 

of
 

St
en
o-
 

ty
pi
st
s 

an
d 

th
e 

sa
me
 

ha
s 

be
en
 

se
nt
 

to
 

F.
D.
 

fo
r 

sa
nc
ti
on
in
g 

th
e 

po
st
s.
 

4 

Th
e 

C
o
m
-
 

mi
tt
ee
 
w
o
u
l
d
 

li
ke
 

to
 
k
n
o
w
 

th
e 

la
te
st
 

po
si
ti
on
. 

(5
.1

 
~1
 



™ 

P
a
y
m
e
n
t
 

of
 

w
a
g
e
s
 

Du
ri
ng
 

th
e 

or
al
 
ex
am
in
at
io
n,
 

it 
wa
s 

po
in
te
d 

ou
t 

by
 

th
e 

C
o
m
m
i
t
t
e
e
 

th
at
 

th
e 

wo
rk
er
s 

in 
va

ri
ou

s 
Fa

ct
or

ie
s 

ar
e 

ge
tt
in
g 

th
ei
r 

fu
ll

 
wa

ge
s.

 
Th
e 

de
pa
rt
me
nt
al
 

re
pr
es
en
ta
ti
ve
s 

in
fo
rm
ed
 

th
at
 

it 
1s 

on
e 

of
 

th
e 

fu
nc

ti
on

s 
of

 
th
e 

La
bo
ur
 

I
n
s
p
e
c
t
o
r
s
/
L
a
b
o
u
r
 
Of
fi
ce
rs
/L
ab
ou
r 

C
o
m
n
u
s
s
i
o
n
e
r
 

to
 

se
e 

th
at

 
no

 
di
sc
ri
mi
na
ti
on
 

15 
ma
de
 
am
on
gs
t 

th
e 

e
m
p
l
o
y
e
e
s
 

wi
th
 

re
ga
rd
 

to
 

th
e 

p
a
y
m
e
n
t
 

of
 

wa
ge

s 
an
d 

al
so
 

th
at
 

fu
ll
 
wa
ge
s 

ar
e 

pa
id
 

to
 

th
e 

wo
rk
er
, 

it 
wa
s 

al
so

 
in
fo
rm
ed
 

th
at
 

on
 

th
e 

pa
y 

da
y,
 

Fa
ct

or
ie

s 
ar

e 
al
so
 

be
in
g 

ch
ec
ke
d 

by
 

th
e 

In
sp

ec
to

ra
te

 
st
af
f.
 

It 
wa
s 

fu
rt
he
r 

in
fo
rm
ed
 

by
 

th
e 

de
pa
rt
me
nt
al
 

re
pr
es
en
ta
ti
ve
 

th
at
 

ac
co

rd
in

g 
to
 

th
e 

no
rm
s 

fi
xe
d 

by
 

th
e 

G
o
v
e
r
n
m
e
n
t
 

th
ey
 

ha
ve
 

no
t 

be
en
 

sa
nc
ti
on
ed
 

th
e 

re
qu
ir
ed
 
n
u
m
b
e
r
 

of
 

po
st
s 

पा 
di
ff
er
en
t 

ca
dr

es
 

Th
e 

Co
mm

it
te

e 
ob
se
rv
ed
 

th
at
 

in
 
vi
ew
 

of
 

th
e 

in
du
st
ri
al
is
at
io
n 

॥1 
th

e 
St
at
e 

as
 

al
so
 

th
e 

in
cr
ea
se
 

in 
th

e 
nu
mb
er
 

of
 

in
du

st
ri

es
 

 a
lo

ng
wi

th
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e 
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e 

p
r
o
b
l
e
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s
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o
m
m
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,
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m
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d
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r
t
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n
t
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p
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p
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b
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at
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c
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re
ga
rd
in
g 

sa
nc
ti
on
 

of
 

su
pp
or
t-
 

in
g 

st
af
f 

fo
r 

La
bo
ur
 

We
lf
ar
e 

Of
fi
ce
r 

(
W
o
m
e
n
)
 

is 
un

de
r 

co
ns
id
er
at
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c
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c
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e 

fi
na
li
se
d 

wi
th
in
 

t
w
o
 
m
o
n
t
h
s
 

85
 
a
s
s
u
r
e
d
 

by
 
th
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.
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e 

Go
ve
rn
me
nt
 

Fu
rt

he
r 

ob
se
rv
a-
 

ti
on
 

of
 

th
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r
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r
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p
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re
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te
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t 
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e 
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d 
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.
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b
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ou
s 

ca
dr

es
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ra
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d 
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pr
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st
ea
d 

of
 

ta
ki

ng
 

t
h
e
m
 

on
 
d
e
p
u
t
a
t
i
o
n
 

50
 
th
at
 

th
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f
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b
e
l
o
n
g
 

to
 

th
e 

p
o
o
r
e
r
 

an
d 

d
o
w
n
-
t
r
o
d
d
e
n
 

s
e
c
t
i
o
n
s
 

of
 

ou
r 

so
ci
et
y:
 

an
d 

th
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p
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pr
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re
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re
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re
pr
es
en
ta
ti
on
 

of
 
Sc
he
- 

Cl
as
s-
Il
 

(M
ec
h.
).
 

du
le
d 

Ca
st
es
 

in
 
va
ri
ou
s 

G
r
o
u
p
s
 

of
 

se
rv
ic
es
 

. 
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ri
ou
s 

po
st
s.
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ग
ए
 

0
8
5
5
-
0
1
 

J.
Es
 

(0)
 

पप
ि8
- 

(M
) 

tJ
.E
s.
 

(E
) 

J.
Es
. 

(H
) 

AD
M(
C)
 

Cl
as
s-
]|
 

Ci
vi
l 

El
ec
t.
 

Pe
rs
on
s 

re
cr
ui
te
d 

19
87
-8
8 

19
88
-8
9 

1 
98
9-
90
 

Ni
l 

Ni
l 

Ni
l 

1 
Ni
l 

Ni
l 

(A
ga
in
st
 

re
qu
is
it
io
n 

se
nt
 

in 
86
/8
7)
 

O’)/ 



Me
ch
, 

2 
Ni

l 
Ni
l 

(A
ga
in
st
 
re

qu
is

io
n 

sa
nt
 

in
 
86

/8
7)

 

Ho
rt
, 

Ni
l 

Ni
l 

Ni
l 

Cl
as

s-
Il

1 

J.
Es

. 
(C

) 
Ni

l 
69

 
16
 

(A
ga
in
st
 

re
qu

is
it

io
n 

se
nt
 

in 
19
82
) 

J.
Es
.(
M)
 

Nil
 

Nil
 

Nil
 

J.
Es

.(
E)

 
Nil

 
Nil

 
Nil

 

J.E
s. 

(H
) 

Nil
 

Nil
 

Nii
 

A.
D.
M.
,(
C)
 

— 
32
 

— 

A.
D.

M.
(M

) 
~ 

Nil
 

Nil
 

Nil
 

A.
D.
M.
 

(E)
 

Nil
 

Nil
 

Nil
 

T
h
e
 

C
o
m
m
i
t
t
e
e
 

o
b
s
e
r
v
e
d
 

th
at
 

th
e 

d
e
p
a
r
t
m
e
n
t
 

m
a
d
e
 

r
e
c
r
u
i
t
m
e
n
t
 

to
 

th
e,
 

po
st
s 

of
 

J.
E.
 

(C
iv
il
) 

ag
ai
ns
t 

th
e 

re
qu
is
it
io
n 

, 

se
nt
 

to
 
S
u
b
o
r
d
i
n
a
t
e
 

S
e
r
v
i
c
e
s
 

S
e
l
e
c
t
i
o
n
’
 

Bo
ar
d,
 

H
a
r
y
a
n
a
 

in
 

th
e 

ye
ar
 

19
82
. 

Th
e 

C
o
m
m
i
t
t
o
e
 

de
si
re
d 

to
 
h
a
v
e
 
th
e 

da
te
 

25
 
10

 

w
h
e
n
 

th
e 

r
e
c
o
m
m
e
n
d
a
t
i
o
n
s
 
f
r
o
m
 

th
e 

Su
- 

b
o
r
d
i
n
a
t
e
 

S
e
r
v
i
c
e
s
 

S
e
l
e
c
t
i
o
n
 

B
o
a
r
d
,
 

H
a
r
y
a
n
a
 

we
re
 

re
ce
iv
ed
 
w
h
i
c
h
 

co
ul
d 

no
t 

| 

be
 

su
pp
li
ed
 

by
 
th

e 
Go
vt
. 

ti
ll
 

th
e 

fi
na
li
- 

za
ti
on
 

of
 

th
is
 

re
po
rt
. 

Th
e 

C
o
m
m
i
t
t
e
e
,
 " 

th
er
ef
or
e,
 
r
e
c
o
m
m
e
n
d
 

th
at
 
de
ta
il
ed
 

in
fo
r-
 

e
 

_ 
e
 
e
t
 
e 

A 
e 
e
 

अल
 

उन
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(\2] 

ma
ti
on
 

as
to
 

w
h
e
n
 

th
e 

re
qu
is
it
io
n 

w
a
s
 

se
nt
 

to
 

S
u
b
o
r
d
t
n
e
t
e
 

Se
rv
ic
es
 

Se
le
ct
io
n 

Bo
ar
d,
 
H
a
r
y
a
n
a
 

th
e 

da
te
 

of
 

r
e
c
o
m
m
e
n
-
 

d
a
t
i
o
n
s
 

by
 

th
e 

S
u
b
o
r
d
i
n
a
t
e
 

S
e
r
v
i
c
e
s
 

Se
le
ct
io
n 

Bo
ar
d,
 
H
a
r
y
a
n
a
 

an
d 

th
e 

da
te
 

of
 

th
ei
r 

a
p
p
o
i
n
t
m
e
n
t
s
 

a
l
o
n
g
w
i
t
h
 

th
e 

n
u
m
b
e
r
 

of
 
S
c
h
e
d
u
i
e
d
 

Ca
st
s 

an
d 

B
a
c
k
w
a
r
d
 

Cl
as
se
s 

c
a
n
d
i
d
a
t
e
s
 
a
p
p
o
i
n
t
e
d
,
 

be
 
i
n
t
i
m
a
t
e
d
 

to
 
th
e 

C
o
m
m
i
t
t
e
e
.
 

—
—
—
—
—
—
—
 
न
 

D
e
-
R
e
s
e
r
v
a
t
i
o
n
 

of
 
P
o
s
t
s
 

Th
e 

C
o
m
m
i
t
t
e
e
 

ob
se
r-
 

ve
d 

th
at

 
th
e 

po
st
s 

in
 

th
e 

D
e
p
a
r
t
m
e
n
t
 

ha
ve
 

no
t 

be
en
 

— 
—
—
—
—
—
—
—
1
I
 

de
-r
es
er
ve
d 

af
te
r 

pr
op
er
ly
 

i
m
p
l
e
m
e
n
t
i
n
g
 

th
e 

G
o
v
e
r
n
m
e
n
t
 

In
st

ru
ct
io
ns
. 

T
h
e
 

C
o
m
m
i
t
t
e
e
,
 

t
h
e
r
e
f
o
r
e
,
 

r
e
c
o
m
m
e
n
d
 

th
at
 

th
is
 

pr
oc
es
s 

m
a
y
 

be
 
r
e
v
i
e
w
e
d
 

wi
th
 

i
n
f
o
r
m
a
t
i
o
n
 

to
 

th
e 

C
o
m
m
i
t
t
e
e
.
 

v 

Th
e 

G
o
v
e
r
n
m
e
n
t
 

in
fo
rm
ed
 

th
e 

C
o
m
m
i
t
t
e
e
 

th
at
 

th
e 

qu
al
i-
 

fi
ca

ti
on

s 
al

re
ad

y 
pr
es
cr
ib
ed
 

fo
r 

th
e 

te
ch
ni
ca
l 

po
st

s 
ar

e 
th
e 

ba
re
st
 

m
i
n
i
m
u
m
 

so
 

as
 

to
 

gu
ar

d 
ag

ai
ns

t 
an
y 

se
ri

ou
s 

mi
sh

ap
 

th
at
 

ma
y 

ar
is

e 
du
e 

to
 
wa
nt
 

of
 

ad
eq

ua
te

 
kn

ow
le

dg
e 

or
 

ex
pe
rt
is
e.
 

Th
er

ef
or

e,
 

no
 

fu
rt

ha
r 

re
la

xa
ti

on
 

ca
n 

be
 

co
ns
id
er
ed
. 

Bu
t 

at
 

th
e 

ti
me

 
of

 
or
al
 

—
—
—
 
e
 

R
e
l
a
x
a
t
i
o
n
 

—
—
 
e
 

Th
er
e 

is 
no
 
c
h
a
n
g
e
 

in
 

re
sp
ec
t 

of
 
Gr
ou
p 

‘A
’ 

an
d 

Gr
ou
p 

‘B
’ 

Ci
vi

l.
 

Th
e 

po
si

ti
on

 
ha
s 

be
en
 

ex
pl

ai
ne

d 
in 

th
e 

re
pl
y 

ag
ai

ns
t 

pa
ra
 

“C
ad

re
 

wi
se
 

Po
si
ti
on
 

of
 

Em
pl
oy
ee
s’
 

re
pr

es
en

ta
ti

on
 

of
 

Sc
he
du
le
d 

Ca
st

es
. 

" 

In
 

th
is
 
co
un
ct
io
n 

pr
op

os
al

s 
r
e
c
e
i
v
e
d
 
fr

om
 

th
e 

En
gi
ne
er
-i
n-
Ch
ie
f 

ar
e 

in 
ac
ti
ve
 

co
ns

id
er

a-
 

ti
on
 

of
 
th
e 

Go
vt
 

in
 

co
ns

ul
ta

ti
on

 
wi
th
 

te
ch

ni
- 

ca
l 

Ed
u.

 
De
pt
t 

an
d 

So
ci
al
 

We
lf

ar
e 

De
pa

rt
- 

m
e
n
t
 

an
d 

fe
as

ib
il

it
y 

of
 

ar
ra
ng
in
g 

sp
ec
ia
l 

co
ac
hi
ng
 

cl
as

se
s 

is 
be
in
g 

ex
am

in
ed

. 

Th
e 

C
o
m
-
 

mi
tt
ee
 

is
 

no
t 

sa
ti
s-
 

fi
ed
 

wi
th
 

th
e 

re
pl
y 

su
bm
it
te
d 

by
 

th
e 

Go
- 

v
e
r
n
m
e
n
t
 

an
d 

wo
ul
d 

li
ke
 

th
e 

re
- 

pl
y 

to
 

th
ei
r 

or
ig
in
al
 

re
- 

c
o
m
m
e
n
-
 

da
ti
on
. 

Th
e 

C
o
m
-
 

mi
tt

ee
 

w
o
u
l
d
 

li
ke
 

to
 

kn
ow

 
th
e 

de
ci
s-
 

jo
n 

ar
ri

ve
d 

at
 

in
 

th
is

 

re
sp
ec
t.
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m 

ex
am
in
at
io
n,
 

th
e 

de
pa
rt
me
nt
al
 

re
pr
es
en
ta
ti
ve
 

in
fo
rm
ed
 

th
at
 

al
th
ou
gh
 

th
er
e 

is 
a 
pr
ov
is
io
n 

fo
r 

re
la
xa
ti
on
 

of
 

qu
al
if
ic
at
io
ns
 

ye
t 

th
er
e 

is 
no
 

pr
o-
 

vi
si
on
 

fo
r 

th
e 

re
la
xa
ti
on
 

in 
ex
pe
ri
en
ce
 

. 

Th
e 

C
o
m
m
i
t
t
e
e
 
w
a
n
t
e
d
 

to
 
ha
ve
 

s
o
m
e
 

i
n
f
o
r
m
a
t
i
o
n
 

on
 

v
a
r
i
o
u
s
 

ot
he
r 

po
in
ts
 

in
 

th
is
 

r
e
g
a
r
d
 

w
h
i
c
h
 

w
a
s
 

p
r
o
m
i
s
e
d
 

to
 

be
 

se
nt
. 

H
o
w
e
v
e
r
,
 

th
e 

C
o
m
m
i
t
t
e
e
 

1$
 
so
fr
y 

to
 

po
in
t 

ou
t 

th
at
 

ti
ll
 
th
e 

fl
na
ii
za
tl
on
 

of
 

th
e 

re
po
rt
, 

th
e 

d
e
s
i
r
e
d
 

i
n
f
o
r
m
a
t
i
o
n
 

w
a
s
 

no
t 

su
pp
li
ed
. 

Th
e 

C
o
m
m
i
t
t
e
e
,
 

t
h
e
r
e
f
o
r
e
,
 

re
- 

c
o
m
m
e
n
d
 

th
at
 

in
 

o
r
d
e
r
 

to
 

e
n
a
b
l
e
 

th
e 

S
c
h
e
d
u
l
e
d
 

C
a
s
t
e
s
 

p
e
r
s
o
n
s
 

10
 

ge
t 

th
e 

t
e
c
h
n
i
c
a
l
 

00
51
5,
 

th
e 

tr
ai
ni
ng
 

m
a
y
 

b
e
i
m
-
 

p
a
r
t
e
d
 

to
 

th
e 

s
t
u
d
e
n
t
s
 

of
 

fi
na
l 

ye
ar
 

of
 

E
n
g
i
n
e
e
r
i
n
g
 

C
o
l
l
e
g
e
s
 

so
 
th
at
 

th
ey
 

c
o
u
l
d
 

be
 

re
cr
ui
te
d 

by
 

th
e 

H
a
r
y
a
n
a
 

Pu
bl
ic
 

Se
rv
ic
e 

C
o
m
m
i
s
s
i
o
n
.
 

it 
wa
s 

in
fo
rm
ed
 

10
 

th
e 

Co
m-
 

mi
tt
ee
 

by
 
wa
y 

of
 

wr
it
te
n 

re
pl
y 

th
at
 

th
e 

ro
st
er
 
re
gi
st
er
s 

ar
e 

be
- 

in
g 

ma
in
ta
in
ed
 

as
 

pe
r 

Go
ve
rn
- 

me
nt
 

po
li
cy
. 

Th
e 

Co
mm
it
te
e 

de
si
re
d 

to
 

se
e 

th
e 

ro
st
er
 

re
gi
st
er
s 

an
d 

lo
ok
ed
 

to
 

a 
fe
w 

of
 

th
em
 

wh
ic
h 

we
re
 

no
t 

fo
un
d 

to
 

ha
ve
 

be
en
 

pr
e-
, 

pa
re
d 

in 
ac
co
rd
an
ce
 

wi
th
 

th
e 

Go
ve
rn
me
nt
 

in
st
ru
ct
io
ns
 

 a
lt
ho
ug
h 

th
e 

de
pa
rt
me
nt
 

wa
s 

im
pa
rt
ed
 

tr
ai
ni
ng
 
th
ro
ug
h 

th
e 

Ha
ry
an
a 

In
st
i-
 

tu
te
 

of
 

Pu
bl
ic
 

Ad
mi
ni
st
ra
ti
on
 

in 
co
ns
ul
at
io
n 

wi
th
 

th
e 

Di
re
ct
or
at
e 

of
 

we
lf
ar
e 

of
 

Sc
he
du
le
d 

Ca
st
es
 

an
d 

Ba
ck
wa
rd
 

Cl
as
se
ss
. 

Be
si
de
s,
 

th
e 

d
e
p
a
r
t
m
e
n
t
 

fa
il
ed
 

to
 

p
r
o
d
u
c
e
 

th
e 

ro
st
er
 

re
gi
st
er
s 

pe
rt
ai
ni
ng
 

to
 

th
e 

fi
el
d 

st
af
f.
 

H
o
w
e
v
e
r
 

th
e 

re
gi
st
er
s 

sh
ow
n 

to
 

th
e 

Ro
st
er
 

R
e
g
i
s
t
e
r
s
 

—
 

Ro
st
er
 

re
gi
st
er
s 

ar
e 

al
re
ad
y 

ma
in
ta
in
ed
 

as
 

pe
r 

G
o
v
e
r
n
m
e
n
t
 

in
st
ru
ct
io
ns
 

is
su
ed
 

fr
om
 

ti
me
 

to
 
ti
me
 
wh
ic
h 

ha
ve
 

al
so
 

be
en
 

ch
ec
ke
d 

by
 

a 

re
pr
es
en
ta
ti
ve
 

of
 

So
ci
al
 

We
lf
ar
e 

De
pa
ri
me
nt
 

Ha
ry
an
a.
 

Th
er
ef
or
e,
 

no
 

. 
fu
rt
he
r 

ac
ti
on
 

is 

re
qu
ir
ed
. 

Th
e 

C
o
m
-
 

mi
tt
ee
 
w
o
u
l
d
 

li
ke
 

to
 

ha
ve
 

a 
de
ta
il
ed
 

re
pl
y 

to
 
th
ei
r 

or
ig
in
al
 

re
co
- 

m
m
e
n
d
a
t
i
o
n
.
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(30} 

C
o
m
m
i
t
t
e
e
 

do
 

no
t 

co
nt
ai
n 

s
u
m
m
a
r
y
 

at
 
th
e 

en
d 

of
 

re
cr
ui
tm
en
t 

vy
ea
r 

no
r 

th
es
e 

ar
e 

si
gn
ed
 

by
 

th
e 

Li
ai
so
n 

Of
fi
ce
r 

ap
po
in
t-
 

ed
 

by
 
th
e 

D
e
p
a
r
t
m
e
n
t
.
 

Th
e 

C
o
m
m
i
t
t
e
e
 

ha
s 

r
e
c
o
m
m
e
n
d
e
d
 

to
 

th
e 

Ch
ie
f 

Se
cr
et
ar
y 

un
de
r 

th
e 

he
ad
in
g 

““
Ge
ne
ra
l 

R
e
c
o
m
m
e
n
-
 

da
ti
on
s’
 

to
 

lo
ok
 

in
to
 

th
is
 
as
pe
ct
. 

A 
fe
w 

of
 
th
e 

in
st
an
ce
s 

of
 

ir
re
gu
la
ri
ty
 

fo
un
d 

in
 

th
a 

re
gi
st
er
s 

ar
e 

as
 
u
n
d
e
r
 

: 
—
 

(i)
 

Ci
rc
le
 
Su
pd
t.
 

(C
iv
il
) 

: 

Th
e 

C
o
m
m
i
t
t
e
e
 

ha
ve
 

ob
se
rv
ed
 

th
at
 

th
is
 

po
st
 

ha
s 

be
en
 

s
h
o
w
n
 

as
 

a 
p
r
o
m
o
-
 

ti
on
al
po
st
 

in
 
th
e 

re
gi
st
er
 

bu
t 

co
ul
d 

no
t 

be
 
c
h
e
c
k
e
d
 

in
 

th
e 

a
b
s
e
n
c
e
 

of
 
gr
ad
at
io
n 

li
st
/r
ul
es
/i
ns
tr
uc
ti
on
s 

in
 

th
is
 

re
ga
rd
. 

It 
ha
s 

al
so
 
b
e
e
n
 
o
b
s
e
r
v
e
d
 

th
at
 
th
e 

S
c
h
e
d
u
l
e
d
 

Ca
st
es
 
e
m
p
l
o
y
e
e
s
 

sh
ou
ld
 

ha
ve
 

be
en
 

gi
ve
n 

po
st
 

at
 

Sr
. 

No
. 

18
 
an
d 

24
, 

w
h
e
r
e
a
s
 

it 
ha
s 

be
en
 

in
di
ca
te
d 

at
 

Sr
. 

No
. 

19
 

an
d 

26
 

w
i
t
h
o
u
t
 

re
co
rd
in
g 

an
y 

re
as
on
s 

w
h
i
c
h
 

is 
in
co
nt
ra
ve
nt
io
n 

of
 

th
e 

di
re
ct
io
ns
 

is
su
ed
 

ey
 
th
e 

G
o
v
e
r
n
m
e
n
t
.
 

Th
e 

C
o
m
m
i
t
t
e
e
 
m
a
y
 

be
 
i
n
f
o
r
m
e
d
 

de
ta
il
s 

ab
ou
t 

th
is
 

ir
re
gu
- 

la
ri
ty
. (i
) 

S
D
.
E
.
 

T
h
e
 
C
o
m
m
i
t
t
e
e
 

h
a
v
e
 
o
b
s
e
r
v
e
d
 
t
h
a
t
—
 

(i)
 

It
is
no
t 

cl
ea
r 

fr
om
 

th
e 

re
gi
st
er
 

85
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— T 4 

to
 
w
h
i
c
h
 

po
st
 

is
 

a 
p
r
o
m
o
t
i
o
n
a
l
 

po
st
 
an
d 

w
h
i
c
h
 

on
e 

is
 

to
 

be
 

fi
ll
ed
 

up
 

by
 

di
re
ct
 

r
e
c
r
u
i
t
m
e
n
t
 

no
r 

s
u
m
m
a
r
y
 

ha
s 

be
an

 
re
co
rd
ed
 

at
 

th
e 

en
d 

of
 
th
e 

r
e
q
u
i
t
m
e
n
t
 
ye
ar
 

; 

{(i
i) 

th
e 

Li
as

io
n 

Of
fi

ce
r 

or
 

th
e 

of
fi
ci
al
 

। 
w
h
o
 

is 
ma
in
ta
in
in
g 

th
e 

re
gi

st
er

, 
ha
s 

al
so
 
no
t 

si
gn
ed
 

it 
; 

(i
ii
) 

th
er
e 

sh
ou
ld
 

be
 

in
di
ca
ti
on
 

th
e 

w
o
r
d
s
 
“L
ia
is
on
 
Of
fi
ce
r’
* 

b
e
l
o
w
 
th
e 

ru
bb
er
 

s
t
a
m
p
 

of
 

‘D
ir
ec
to
r,
 

Re
se
ar
ch
 

an
d 

De
si
gn
”.
 

(i
v)
 

th
e 

re
gi
st
er
 

s
h
o
w
 

tn
at
 

a
g
a
i
n
s
t
 

Sr
. 

No
. 

4 
on
 

23
rd
 

Fe
br
ua
ry
, 

19
83
, 

it
 
ha
s 

be
en
 

in
di
ca
te
d 

th
at
 

no
 

S
c
h
e
d
u
l
e
d
 

Ca
st
es
 

ca
nd
id
at
e 

is 

av
ai
la
bl
e 

w
h
e
r
e
a
s
 

on
 
24
th
 
Fe
br
ua
ry
 

19
83
, 

Sh
ri
 

B.
S 

Da
hi
ya
 

ha
s 

be
en
 

a
d
j
u
s
t
e
d
 

at
 
Sr
. 

No
. 

32
 

It 
o
b
v
i
o
u
s
-
 

ly
 
ap
ep
ar
s 

to
 

be
 
an
 

er
ro
r.
 

T
h
e
 
C
o
m
m
i
t
t
e
e
 

w
o
u
l
d
 

li
ke
 

to
 

h
a
v
e
 

fu
ll
 

de
ta
il
s.
 

«
न
 

न
 

Y
 

e
 
T
 

Or
ga
ni
sa
ti
on
ai
/A
d-
 

th
e 

r
e
p
l
y
 to
 

th
e 

qu
es
- 

mi
ni
st
ra
ti
ve
 

se
t-
up
 

| 
ti
on
nn
re
 

vi
de
 

la
tt
er
 

re
vi
se
d 

re
pl
y 

da
te
d 

19
th
 

Oc
to
be
r,
 

—
—
—
—
—
 

—
 

——
] 

19
90
. 

Si
nc
e 

th
e 

re
pl
ie
s 

we
re
 

no
t 

०
0
1
8
0
 

th
e 

Go
ve
rn
me
nt
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PROCEDURE FOR DEALING WITH THE IMPLEMENTATION OF THE RECOMMENDATIONS/OBSERVATIONS OF THE COMMITTEE ON THE WELEARE OF SCHEDULED CASTES AND SCHEDULED TRIBES. 

(a) Aftera Report 1s presented to the Haryana Vidhan Sabha, copies theleof will be forwarded by the Secretary, Haryana Vidhan Sabha directly to the Administrative Secretaries con- cerned with the subject matter of the Report; 

(b) The Administrative Secretaries concerned with the subject 
matter of the Report will consider the recommendations of the Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes, 8 copy of the letter being endorsed to the Head of 
Department concerned simultaneously. General recommend- ations will be dealt with 11 the Welfare of Scheduled Castes 
and Backward Classes Department; . 

(c) The Heads of Department concerned shall  furmish therr 
comments on the recommendations of the Committee on the 
Welfare of Scheduled Castes and Scheduled Tribes to the 
Administrative Secretary concerned on receipt of the Report 
of the Committee; 

(d) The Administrative Department concerned will then take 
immediate steps for the implementation of the recommenda- tions of the Committee concerning 1t. It will take the case to the Minister Incharge of the Department or the Council 
of Ministers, as the case may be; 

(e) The cases in which the Administrative Department does not agree with the recommendations of the Committee will be for- warded to the Secretary, Haryana Vidhan Sabha, with detailed 
resasons for comments Then Secretary, Haryana Vidhan Sabha 
will forward these comments to the Department of Welfare of 
Scheduled Castes and Backward Classes to examine such cases 
and offer their comments; \ 

(f) The Administrative Department will then take immediate steps 
for arriving at a decision In such cases. It would take such . cases to the Minister Incharge of the Department or to the 
Council of Ministers, if necessary, for Incorporating in the 
Memorandum for the Council. the views of the Department of 
Welfare of Scheduled Castes and Backward Classes; 

(g) After a decision has been taken at the appropriate level, the 
same will be communicated to the Secretary, Haryana 
Vidhan Sabha by the Administrative Department with a copy 
to the Commissioner and Secretary 10 Govt., Haryana, Welfare of Scheduled Castes and Backward Classes Depart- 
ment, 

(h) Cases involving disciplinary action and financial and other 
irregularities should be placed before the Minister concerned or the Council of Ministers, 85 the case may be, even though 
the recommendation of the Committez on the Welfare of 
Scheduled Castes and Scheduled Tribes is proposed to be



- The Vidhan Sabha Secretariat will maintain 8 
recommendations of the Committee on the Welfare of Scheduled Castes and 

99 

accepted. The cases involving financial irregulanities wil 
invariably be decided पा consultation with the Finance Depart- 
ment, 

The Secretary, Haryana Vidhan Sabha wiil prepare a state- 
ment showing the action taken on the report of the Committes 
and place it before the Committee. Further comments of 
the Committee, if any, will be communicated to the Adminis- 
trative Secretaries to the Government of Haryana for necessary 

action. 

list of outstanding 

Scheduled Tribes and periodically remind the Department concerned. A half 
yearly report ending on 30th June and 31st December will be furnished 

by the 15th July and 15th January to the Director, Welfare of Scheduled 
Castes and Backward Classes Departmeont by the Heads of Departments/ 
Adminis’r. tive Secretaries ebout the implementation of the recommendations 

- of the Committee Every effort should be made by the Administrative 
Secretaries/Heads of Departments to expedite the action on thereco- 
mmendations/obseivations of the Committee and this work should be 
treated as 8 general rule on “Top Priority” 08515, 

—_——— 

24249—H.V.S.—H G.P., Chd.
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